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ORDER
(DATE OF HEARING 11-3-2003)

The Review Petition is placed before us for hearing after admission.

2. Shri K.K. Garg, General Manager (Comml.), NTPC on behalf of the petitioner,
submitted that NTPC claimed an amount of Rs.97.82 crore as additional capitalisation for
three years, namely, 1998-99, 1999-2000 and 2000-2001. Out of this, an amount of
Rs.48.11 crore was found to be justified by the Commission. However, additional
capitalisation was not allowed on the ground that it was exceeding the project cost of
Rs.2543.03 crores approved by Government of India. Shri Garg further submitted that
Commission should consider project cost of Rs.2552.84 crore for the purpose of

determination of generation tariff, the details of which are mentioned here under:

Rs. in crore
As per RCE approved by Ministry of Power 2543.03
Capital expenditure on Y2K compliance 4.72
Capital expenditure on New works of small nature 3.07
FERV 2.02
Total 2552.84

3. When asked to elaborate on the issue of error apparent on the face of record

mentioned in the review petition, Shri Garg submitted that the prayer was made for
allowing the additional capitalisation for three years, 1998-99, 1999-2000 and
2000-2001. He submitted that if at all, the total cost was exceeding the approved project
cost it was only in the 3" year, 2000-2001. Therefore, according to him, there was an

error apparent on the face of the record.



4, The representative of the petitioner further explained that the initial spares of
Rs.59.78 crore were considered in the revenue account and not in the capital account by
Government of India while approving tariff for the previous block. He, however, could not
clarify whether the cost of the initial spares of Rs.57.78 crore had been transferred from
the revenue account to capital account and if so, when, Shri Garg requested for time to
furnish the necessary details regarding transfer of the cost of initial spares from revenue
account to capital account. The petitioner is directed to place on record the details within
two weeks from the date of receipt of copy of the order, on affidavit with advance copy to

the respondents.

5. List this review petition for hearing on 10.6.2003, along with Petition No. 35/2001.
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